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Present:

3

CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE
DATED THIS THE 10TH DAY OF JULY, 1987

Hon'ble Shri Justice K.S. Puttaswamy, Vice-Chairman
and

a Hon'ble Shri L.H.A. Rego, Member (A)

REVIEW APPLICATION NO. 81/1987

Shri C.V. Honna Setty,
Branch Post Master,
Nelligere

Bellur Sub=-office Nmgamangala,

Mandya Dist. cewse Applicant

(Shri Panduranga Nayak, Advocate)

Ve

1. The Superintendent of
Post Offices,
Mandya Division,
Mandya,

2., The Director of Postal Services
(SK) and Appellate Authority,
Office of the P.M.G.
Karnataka Circle, Palzce Road,
Bangalore=1, — Respondents
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REGISTERED

CENTRAL ADMINISTRATIVE TRIBUNAL

BANGALORE BENCH
FHIA KN S RH A

Commercial Complex(BDA),
- Indiranagar,
Bangalore - 560 038

Dated Tﬁu”j"cr7
Review Application No. “h‘__gl[gz_"_u‘d¢______4636( )

In Application No., 808/86(F)

O N
“Applicant
C.V.Honna §ggty V/s. Supdt., of Post Offices, Mandya & anr.
To |

1. Sri.CeVeHonno ggtty .
Nelligers, 1
Nagamingk®e Taluk,
Mmandya District,

2, Shri,Pendurange Nayak,
Advocate,
No.?7 (Upstairs), ‘
4th Cress, P
Sriramapuram,
Bangalcore,

Al
S Sublects SENDING COPIES OF ORDER PASSED BY THE BENCH IN
Y 4 Review APPLICATION NO. 81/87
Al .
T Please find enclosed herewith the copy of the Drder/Iukxximem&ur
passed by this Tribunmal in the above said Application on 10-7=-87 .
-
(2
Encl ¢ as above, SECTION-OFFICER
: “(JUDICIAL)
?5/<q

Balu¥
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CENTRAL ADMINISTRATIVE TRIBUNAL
3ANGALORE
BATED THIS THE 10TH DAY OF JuLY, 1987
Hon'ble Shri Justice K.S. Puttaswamy, Vice-Chairman

and
Hon'ble Shri L.H.4. Rego, Member (A)

REVIEW APPLICATION NO. 81/1987
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Shri C.V. Honna Setty,

Branch Post Master,
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Bellur Sub-office NagFmangala,
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Mandya.

2. The Director of Postal Services
(SK) and Appellat? Authority,
Office of the P.M.G.

Karnatake Circle, Palace@ﬁoad,
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This Application\having come up for hearing to-day,

Vice=Chairman made the following:

ORDER

|
In filing this Review Application under Section

22(3)(f) of the Administrative Tribunzls Act 1985
(*the Act') there is a delay of 76 days. In I.A.No.4
the applicant has prayed Zor condoning that delay,

on the ground he was under the impression that an

| application for review can be made within 30 days

from the date of receﬂpt of the order, and not from
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the date of the order itself, We will assume this
to be correct and examine the mazin applic«tion for

review on merits.

2. The applicant hss sought for a review of an
order made by & Division Bench consisting of one of
us (Shri L.H.A. Rego, Member (i) and Shri Ch., Rama-

krishna Rao (J) dismissing his epplication No.808/86

¥

- chellenging an order of removal made arsezinst him ina

reguler disciplinary proceeding under CCS (CCi)
Rules, 1564, On an exémination of 811 the quecstions
thet were raised end argued before this Tribunal, the
Bench had dismissed thet applicetion. Shri U. Pandu-
renga Naik, learned Counsel for the applicent really
asks to re-examine all these grounds and come to a
different conclusion as if we are a court of appeal,
Which we cannot do. On this view this application is
liable to be rejected., We, therefore, reject this
review application at the admission stage without

notice to the respondents,
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SUPREME COURT OF IWULA
NEW DELHI.

ﬁate@ﬁ_ 4%/%/f21

From: _ ;
The Additional Registrar,
Supreme Court of India,
TO 3 . /1 4W\ 2 Y Y i i
JL‘ 17,‘ t,\,;j,\\v*t [ Luﬁ ( )

\I]T—Lq_-_ga_:%ewr Cﬁfﬁtm,{ J’.\ “"—(Jv\.\,\..,g
Add~ Az eomal Bomch,
PETITION | FOR SPECIAL LEAVE TO AP]:‘J:.ALSCIVIL_)__O // S'Zj wch///‘(?

(Petition under Article 136 jof the Constitution of India for
Special Leave to Appeal to the bupreme Court from the Judgment

& Order dated_. /¢ 727_ﬂ4£7) of theﬂﬂkgh—99u§5_9£
(Cﬂﬁ‘w/ w[_»(mh_,\/x’éu?ﬁ% : ‘,1,1,(1 (,%&LL Vot /@%(Z

|gqualau

o A T P O A

/544}},}/% ey _AL,%‘@,?__.XM “[W(//j [,r_/ on M- /4 //?27/}
/{bhm\qhijfi . ...Petitiqner,

f »A. ) 7——\- “NE= ) ; '
qgt*'égb}’ A Cé ‘ 3% O€LAC*“4A ...Respondent/§

/5 B

T am to inform you that the petition above-mentioned

Sir,

for Special Leave to Appedl to this Court was filed on bek¥lf

of the petltlo aboye- amed_jro the Judgment and Order

(2vifanAd A { Rercl, Banglenrl
of theL%&g—h—Geunt e and that the same é:u/mée- >
dismissed by this Court on the_ ﬁif*jz day of At Ay, A

o el

Yours faithfully,

5 \ Q
for AEDL.SEGfgggzzﬂj




